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Before  THE HON’BLE NATIONAL GREEN TRIBUNAL,(CZ) 

Bhopal (MP)  

in OA No. 139 of 2023 IN THE MATTER OF: 

 Krishnarani Agrawal  ----------------------------     Applicant  

v/s 

Town & Country Planning Deptt., 

MP Govt. and others -----------------------------     Respondents  

                               

 OBJECTIONS TO THE REPORT of Joint Committee ,Nodal agency- MPPCB Bhopal by 

Original Applicant 

To, The Honorable National Green Tribunal 

Most Respectfully Showeth, 

1. That the Current application is being filed by the Original applicant for bringing 

the deficiencies in the report of Joint committee, nodal agency MPPCB,Bhopal 

Office. 

 

          point no.5 in ATR & Factual Report 

2. That the Construction of an S.T.  Septic Tank on the designated location, 

Approved T & CP Map dated 1.06.1993 clearly show  Location of S.T. 

Septic Tank on the South face of plot no.11,Prakash Nagar in accordance 

with the Town & Country Planning approved Map. The attached request 

letter, duly acknowledged by the President of PRAKASH GRISH NIRMAN 

SAHKARI SANTHA MARYADIT, serves as evidence Annexure-1. 
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         point no.5 in ATR & Factual Report 

3. That the Construction of an S.T.  Septic Tank on the designated location, 

(Approved T & CP Map dated 1.06.1993) also mention in Registry  of plot 

no.11,Prakash Nagar  Four Boundaries in Property Registration paper  

Executed at Sub Registrar Office Bhopal Date 15.03.2012 show  South 

face  of Plot 11 is Green Land & S.T. Septic Tank , serves as evidence 

Annexure -2 To 6. 

 

     point no.6 in ATR & Factual Report 

4. That the report doesn’t disclose about fresh water Borewell IN PRAKASH NAGAR 

SOCEITY , point no.10 in ATR & Factual Report  I would like to say  that 

there is an Main source of water from a fresh water borewell in the 

Public Park towards the North-East side, which supplies Drinking water 

to some houses. Annexure-7. 

 

     point no.10 in ATR & Factual Report 

5. That the  PRAKASH GRIH NIRMAN SAHKARI SANSTHA representative, 

Mr. RAVI VERMA, has provided a statement to the Government Authority 

(MP Police-ACP HABIBGANJ), confirming that the South and East facing 

area of Plot 11 is reserved exclusively for the Green Belt, and no 

permission has been granted for any construction. Annexure-8. 

 

point no.10 in ATR & Factual Report 
6. That the report doesn’t disclose the cutting of tress for the illegal 

construction The report falsely claims that no tree cutting was observed 

in the green belt area. point no.10 in ATR & Factual Report Contrary to 

this statement, I would like to draw attention to photographic evidence 

dated 5th June 2022,clearly showing tree cutting and the initiation of 

illegal construction.   Annexure- 9 To 10. 

  

     point no.10 in ATR & Factual Report 

7. That the  Cutting of trees may not be directly visible due to the 

ongoing unauthorized & illegal construction on Green Belt (approve 

Map of Town & country planning Deptt., Bhopal dated  1.06.1993 Sr 

No.3515-3516  Annexure - 11 
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Annexure-1 
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Annexure-2 
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Annexure-3 
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Annexure-4 
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Annexure-5 
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Annexure-6 
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Annexure-7 
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Annexure-8  
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Annexure-9 
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Annexure-10 
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Annexure-11 
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Google Location 
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PRAYER 
Honorable National Green Tribunal, I humbly bring before you a matter 

of urgent concern regarding the Green Belt adjacent to the Govindpura 

Industrial Area and the 100-feet wide Master Plan Road, as indicated in 

Annexure 6. The significant pollution stemming from Industries and 

traffic in this area poses a severe threat to the health of the residents. 

I wish to draw Your Lordship's attention to the fact that Prakash Nagar 

Colony primarily comprises Retired individuals, senior citizens, and 

womens. Given the vulnerability of this community, I kindly request 

the issuance of an order to the District Administration ,BHOPAL. This 

order would require the removal of illegal constructions encroaching 

upon the Green Belt or, as an alternative, a stay order on any further 

activities related to these illegal constructions. This is essential to 

safeguard the remaining trees in the Green Belt. 

Furthermore, I earnestly request Your Lordship's intervention in 

facilitating the removal of encroachments and advocating for the 

restoration of the Green Belt through a comprehensive tree plantation 

initiative. 

May Your Lordship's wisdom and guidance lead to the protection and 

rejuvenation of the Green Belt, ensuring the well-being of the 

residents and the preservation of our environment. 

With utmost respect. 
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